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Reply filed today. Lhen the matter was  taken up for hearing 

at 3.32 p.m.p none appeared for the applicants. None of the applicnt 

was also present. We find that after the matter was transferred from 

the High Court to this Tribunal, notice was served by registered poet 

to both the parties, intimating the date of hearing of the case. But 

in spite of that none appears  on behalf of the applicants  today and 

also on two consequetive occasions also. We are thus satisfied that 
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the applicants are no longer interested in prosecuting the matter. 

The application is dismissed for default. No order is p'ssed 

as to costs. 

3. 	Mrs. Uma Sanyal is present on behalf of the respondents. 

(O.Purkayastha) 	 (B.C.Sarma) 
Judicial tember 	 Administrative Member 

N 


